FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations,
2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF HOSHIAR NIRVAIR TRACTORS
PRIVATE LIMITED

Sl. No.| PARTICULARS DETAILS
1. | Name of corporate debtor Hoshiar Nirvair Tractors Private Limited
2. | Date of incorporation of corporate debtor 12 June 2014

3. Authority under which corporate debtor is Registrar of Companies- Himachal Pradesh

incorporated /registered

Corporate Identity No. / Limited Liability U74399HP2014PTC000707

Identification No. of corporate debtor

Khasra No.411,412,village Bela Bathri
Tehsil Haroli,district Una Himachal
Pradesh 174301,

6. | Date of closure of Insolvency Resolution Procesg29t™ Aug. 2025

7. | Liquidation commencement date of corporate |29 Aug. 2025

Address of the registered office and principal office
(if any) of corporate debtor

debtor
8. | Name and registration number of the insolvency |[Pooja Gupta
professional acting as liquidator IBBI Regn. No.- IBBI/IPA-001/IP-P-

02937/2025-2026/14513

Address: House No. 1419, First Floor,

_ Sector 44-B, Chandigarh 160047

with the Board Email ID- ippoojagupta.chd@gmail.com
Address: D-253, 7th Floor, Phase - 8A,
Sector — 75, Industrial Area, Mohali -

9. | Address and e-mail of the liquidator, as registered

10. | Address and e-mail to be used for correspondence

with the liquidator 160055, Punjab
Email ID-iphntp@gmail.com
11. | Last date for submission of claims 28™ Sept. 2025

Notice is hereby given that the National Company Law Tribunal Chandigarh Bench- II has ordered the
commencement of liquidation of the Hoshiar Nirvair Tractors Private Limited on 29.08.2025.

The stakeholders of Hoshiar Nirvair Tractors Private Limited are hereby called upon to submit their
claims with proof on or before 28t Sept. 2025, to the liquidator at the address mentioned against item
No.10.The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

Sd/-

Pooja Gupta
Liquidator in the matter of Hoshiar Nirvair Tractors Private Limited
IBBI Reg. No. IBBI/IPA-001/IP-P-02937/2025-2026/14513
AFA valid upto 30.06.2026
Date: 31.08.2025
Place: Chandigarh



FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
HOSHIAR NIRVAIR TRACTORS PRIVATE LIMITED

S.No]  PARTICULARS DETAILS
1. |Name of Corporate Debtor Hoshiar Nirvair Tractors Private Limited

2. | Date of Incorporation of Corporate Debtor | 12 June 2014
3. | Authority under which corporate debtor is |Registrar of Companies-

incorporated/ registered Himachal Pradesh
. | Corporate Identity No. of corporate debtor | U74999HP2014PTC000707
5. | Address of the Registered Office and Khasra No. 411, 412, Village Bela

Principal Office (if Any) of Corporate Debtor| Bathri Tehsil Haroli, District Una
Himachal Pradesh 174301

Date of Closure of Insolvency Resolution Process | 29th Aug. 2025

Liquidation Commencement Date of
Corporate Debtor 29th Aug. 2025

8. |Name and registration number of the Pooja Gupta
insolvency professional acting as liquidator |IBBI Regn. No.-
IBBI/IPA-001/IP-P-02937/2025-2026/14513

9. |Address and e-mail of the of the liquidator, | Address: House No. 1419, First Floor,

as registered with the board Sector 44-B, Chandigarh 160047
Email ID- ippoojagupta.chd@gmail.com
10. |Address and e-mail to be used for Address: D-253, 7th Floor, Phase - 8A,
correspondence with the liquidator Sector- 75, Industrial Area, Mohali -

160055, Punjab
Email ID:- iphntp@gmail.com

11. | Last Date for Submission of Claims 28th Sept. 2025

Notice is hereby given that the National Company Law Tribunal Chandigarh Bench- ||
has ordered the commencement of liquidation of the Hoshiar Nirvair Tractors Private
Limited on 29.08.2025.

The stakeholders of Hoshiar Nirvair Tractors Private Limited are hereby called upon
to submit their claims with proof on or before 28th Sept. 2025, to the liquidator at the
address mentioned against item No.10.The financial creditors shall submit their claims
with proof by electronic means only. All other creditors may submit the claims with the
proofin person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

Sd/-

Pooja Gupta

Liquidator in the matter of

Hoshiar Nirvair Tractors Private Limited

Date: 31.08.2025 IBBI Reg. No. IBBI/IPA-001/IP-P-02937/2025-2026/14513
Place: Chandigarh AFA valid upto 30.06.2026
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DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT-3)

GROUND FLOOR, S.C.0. 33-34-35, SECTOR 17-A, CHANDIGARH-160017
Case No. : OA/1725/2022

Summons under Sub-Section (4) of section 19 of the Act, read
with Sub-rule (2A) of rule 5 of the Debts Recovery Tribunal

(Procedure) Rules, 1993.
STATE BANK OF INDIA
VS

To, GURDEEP SINGH AND OTHERS
(1) Sh. Gurdeep Singh S/o Sh. Jit Singh, R/o H.No. 205, Nai Basti, Near
CinemaRoad, Nabha, District Patiala, Punjab.
(2) Sh. Jit Singh S/o Sh. Mewa Singh, R/o H.No. 205, Nai Basti, Near
CinemaRoad, Nabha, District Patiala, Punjab.
(3) Smt. Baljinder Kaur W/o Sh. Jit Singh, R/o H.No. 205, Nai Basti,
Near Cinema Road, Nabha, District Patiala, Punjab.

SUMMONS
WHEREAS, OA/1725/2022 was listed before Hon’ble Presiding

officer/Registraron 19.05.2025.

WHEREAS this Hon’ble Tribunal is pleased to issue summons/ notice
on the said application under section 19(4) of the Act, (OA) filed
against you for recovery of debts of Rs. 20,19,436 (application along
with copies of documents etc. annexed).

In accordance with sub-section (4) of section 19 of the Act, you, the
defendants are directed as under :-

(i) To show cause within thirty days of the service of summons as to
why relief prayed for should not be granted:

(ii) To disclose particulars of properties or assets other than properties
and assets specified by the applicant under serial number 3A of the
original application :

(iii) You are restrained from dealing with or disposing of secured assets
or such other assets and properties disclosed under serial number 3A
of the original application, pending hearing and disposal of the
application for attachment of properties;

(iv)You shall not transfer by way of sale, lease or otherwise, exceptin
the ordinary course of his business any of the assets over which
security interest is created and/or other assets and properties
specified or disclosed under serial number 3A of the original
application without the prior approval of the Tribunal;

(v) You shall be liable to account for the sale proceeds realised by sale
of secured assets or other assets and properties in the ordinary course
of business and deposit such sale proceeds in the account maintained
with the bank or financial institutions holding security interest over
such assets.

You are also directed to file the written statement with a copy thereof
furnished to the applicant and to appear before Registrar on
10.10.2025 at 10:30 A.M. failing which the application shall be heard
and decided in yourabsence.

Given under my hand and the seal of this tribunal on this date:

Exh. No. 25523

20.05.2025.
Industries Limited

6 Parle
CIN : L21000MH1983PLC209128

Regd. Office : 310-311, The Avenue, Marol, Andheri East, Mumbai - 400059.
Tel.: 022 40132875 Website: www.parleindustries.com
Email: info@parleindustries.com

INTIMATION REGARDING 42nd ANNUAL GENERAL MEETING TO BE HELD
THROUGH VIDEO CONFERENCING (VC)/OTHER AUDIO -VISUAL MEANS

(OAVM)

The notice is hereby given that the 42nd Annual General Meeting ("AGM") of Parle
Industries Limited (The Company) will be held on Friday, 26th September, 2025 at
12.30 PM through Video Conferencing ("VC"), / Other Audio Visual Means
('OAVM") in compliance with the various circulars issued by the Ministry of
Corporate Affairs and Securities Exchange Board of India and all other applicable
laws, to transact the Businesses, as set out in the Notice of AGM. The Electronic
copies of the Notice of AGM will be sent on or before 4th September, 2025 to all the
members whose email IDs are registered with the Company/Depositories. The
process of participation in the AGM will be provided in the Notice of AGM.

In compliance of the various circulars, the Company shall send electronic copies of
Annual Report along with the Notice of AGM to those shareholders whose email
IDs are registered with the Company/Depository Participant. The Notice of AGM
along with Annual Report for the financial year 2024-25, will be available on the
website of the Company at https://www.parleindustries.com, on the website of
Stock Exchanges i.e. BSE Limited at www.bseindia.com and on the website of
National Securities Depository Limited ("NSDL") www.evoting.nsdl.com.

Manner of registering and updating email addresses: The Members who have
not yet registered their e-mail address can register the same with the Depositories
through their respective Depository Participants, in case the shares are held in
Demat Mode and with Company's Registrar and Share Transfer Agent, MUFG
Intime India Private Limited, by submitting Form ISR - 1 in case the shares are held
in physical mode.
Manner of casting vote through remote e-voting and e-voting during AGM:
The Company will be providing remote e-voting facility to its members to cast their
votes, during the remote e-voting period, on businesses as set forth in the Notice of
AGM through the platform provided by National Securities Depositories Limited
("NSDL"). The remote e-voting as well as e-voting in the AGM on the proposals
contained in the Notice of the AGM will be conducted on the e-voting system to be
provided by the company. The details of the e-voting will be specified in the Notice
of AGM. The members who are holding shares in physical form or who have not
registered their email ID can access the e-voting system and vote on the e-voting
system as per the procedure which will be mentioned in the AGM Notice.
Notice is also hereby given that pursuant to the Section 108 of the Companies Act,
2013 and Rule 20 of the Companies (Management & Administration) Rules 2014,
the Company has fixed Cut-off date as Friday, 19th September, 2025.
FOR PARLE INDUSTRIES LIMITED
Sd/-
Anand Suresh Jain

Whole-Time Director
DIN: 07730608

Date: 31.08.2025
Place: Mumbai

) - punjab national bank

E HIEN A MITED

.. the name you can BANK upon!

UMMEED HOUSING FINANCE PVT. LTD

i Registered office at : Unit 2009-14, 20th Floor, Tower — 2, Magnum
lem Er Global Park Golf Course Extension Road, Sect-58, Gurugram

(Haryana)-122002
CIN: U64990HR2016PTC057984

APPENDIX IV [See rule 8(1)] POSSESSION NOTICE

Whereas, The undersigned being the authorized officer of the UMMEED HOUSING FINANCE
PVT. LTD under the “Securitization and Reconstruction of Financial Assets and Enforcement
of Security interest (Act, 2002(54 of 2002) and in exercise of powers conferred under section
13(12) read with [rule 3] of the security interest (Enforcement) Rules, 2002, issued demand
notices to the Borrower/s as details herein under, calling upon the respective Borrowers to
repay the amount mentioned in the notice with all costs ,charges and expenses till actual date
of payment within 60 days from the date of the receipt of the said notice.

The said Borrower/Co-borrower/Guarantor/Mortgagor having failed to repay the amount,
notice is hereby given to the borrower//Co-borrower/Guarantor/Mortgagor and the public
in general that the undersigned has taken Symbolic Possession of the property described
herein below in exercise the powers conferred on him under sub-section (4) of section 13
of the said act read with rule 8 of the security interest Enforcement Rules, 2002 on this date.
The Borrower/Co-borrower/Guarantor/Mortgagor in particular and the public in general is
hereby cautioned not to deal with the property and dealings with the property will be subject
to the charge of the UMMEED HOUSING FINANCE PVT. LTD. For the amount specified therein
with further interest, costs and Chagares from respective dates thereon until full payment.
The Borrower’s attention is invited to provision of sub section (8) of Section 13 of the Act, in
respect of time available, to redeem the secured assets.

Details of the Borrowers, Co-borrowers and Guarantors, Securities, Outstanding Dues,
Demand Notice sent under Section 13(2) and Amount claimed thereunder and Date of
Possession is given as under:

Name And Address of The Borrower, Co Borrower Demand Symbolic
Guarantor Loan Account No. And Loan Amount Notice Date | Possession Date
1. Rakesh Kumar /0 Amrik Singh (Borrower) 10-Jun-2025 | 26-Aug-2025
2. Ravinder Kaur W/o Rakesh Kumar (Co-Borrower) Amount Due In Rs.

Both Above Residing At-Bhatt Majara Saraswati Khera
(34), Urnai, Kurukshetra Haryana-136128

3. Nathu Ram S/o Telu Ram (Guarantor) Residing At-
Chanalheri (305) Kurukshetra Haryana 136128

Loan No. LXKUR03623-240027887

Loan Agreement Date- 26-Aug-23

Loan Amt. Rs. 4,75,000/-

DETAILS OF THE SECURED ASSET : All That Part And Parcel Of Property Bearing Unique Id
No0.584240E0000020RR072A, Area Measuring 93.303 Sq. Mtrs. Situated At- Village Saraswati
Khera Tehsil- Pehwa District Kurukshetra Haryana. Bounded As- East-House Of Kulwant, West-
Gal 11’ Ft. Wide, North- House Of Jagbir Singh, South- House Of Gurmez Singh

Date: 31.08.2025 Authorized Officer, Mr. Gaurav Tripathi Mobile- 9650055701
Place: Gurugram, Haryana Ummeed Housing Finance Pvt. Ltd

Rs. 4,42,975/- (Rupees Four
Lacs Forty-Two Thousand Nine
Hundred Seventy Five Only)
As On 10-Jun-2025 + Further
Interest And Other Charges
From 11-Jun-2025

™ e JTL INDUSTRIES LIMITED

b eiNNo: LartoscH1setPLCO11536
Regd. & Corp. Off.: $.C.0.18-19, Sector 28-C, Chandigarh-160 002 INDIA
Phone: +91 172 4668000, Email : secretarial@jtl.one, Website : www.jtl.one

NOTICE

Notice is hereby given that 34" Annual General Meeting (AGM) of the Members of the
Company will be held on Tuesday, the 23“ day of September, 2025 at 11.30 a.m. through
Video-Conferencing (“VC”) or Other Audio Visual Means (“OAVM”) without physical
presence of the members ata common venue, to transact the business specified in the Notice
convening the said AGM, in view of the applicable provisions of the Companies Act, 2013
(“Act”), Circulars issued by the Ministry of Corporate Affairs (“MCA”) (collectively referred to as
MCA Circulars) and the Securities and the Securities and Exchange Board of India (Listing
Obligations and Disclosure Requirement) Regulations, 2015 (collectively referred to as SEBI
Circulars). The instructions for attending the AGM through VC/OAVM are mentioned in the
Notice dated 27" August, 2025, convening the 34" AGM.
In compliance with the relevant MCA and SEBI Circulars, copies of the Notice of 34" AGM and
Annual Report for the financial year ended March 31, 2025 are being sent to all to the
members whose email IDs are registered with the Depositories/RTA of the Company. In line
with the MCA Circulars, physical copies of the AGM Notice are not being dispatched and the
AGM Notice alongwith the Annual Report shall be sent through email to the shareholders
whose e-mail IDs are registered with Company/RTA/Depositories. Further, a letter providing a
weblink for accessing the AGM Notice and Annual Report 2024-25 will be sent to those
Members who have not so registered their e-mail address.
Members holding shares in physical form or who have not registered their email addresses
and mobile numbers are requested to register the same with the Company’s Registrar and
Share Transfer Agent (RTA) viz. M/S Beetal Financial & Computer Services (P) Limited. In the
case of Shares held in Demat mode, the shareholders may please contact the Depository
Participant (“DP”) and register their email addresses and bank account details in the demat
accountas perthe process followed and advised by the DP.
The Notice of 34" AGM and Annual Report for F.Y. ended 31* March, 2025 is also being made
available on Company’s Website i.e. www.jtl.one, website of Stock Exchanges i.e. BSE at
www.bseindia.com and NSE at www.nseindia.com.
The Company is providing facility of remote e-voting through CDSL to its Members in respect
of the business to be transacted at the AGM. The remote e-Voting period commences on
Saturday, the 20" day of September, 2025 (9.00 a.m. IST) and ends on Monday, the 22 day of
September, 2025 (5.00 p.m. IST). During this period, Members of the Company, holding
shares both in physical form or in dematerialized form, as on the cut-off date (record date) i.e.
Tuesday, the 16" day of September, 2025 may cast their vote by remote e-voting. The remote
e-voting module shall be disabled by CDSL for voting thereafter.
Once the vote on a resolution is cast by the member, the member shall not be allowed to
change it subsequently. Further, the facility of e-voting will also be made available at the AGM
and members attending the AGM, who have not cast their votes by remote e-voting shall be
able to exercise their right at the AGM. Members who have already cast their votes through
remote e-voting will be entitled to attend the AGM but shall not be entitled to vote again. The
voting rights of the Members (for voting through remote e-Voting before/ during the AGM) shalll
be in proportion to their share of the paid-up equity share capital of the Company.
The instruction for attending the meeting through VC/OAVM and the manner of participation in
the remote e-voting or casting vote at the AGM through e-voting is provided in the Notice
convening the AGM. Members participating through VC/OAVM facility shall be counted for the
purpose of quorum u/s 103 of the Companies Act, 2013.
In case Members have any questions or queries regrading remote e-voting from the CDSL e-
Voting System, they can write an email to helpdesk.evoting@cdslindia.com or contact Mr.
Rakesh Dalvi, Sr. Manager, (CDSL) Central Depository Services (India) Limited, A Wing, 25"
Floor, Marathon Futurex, Mafatlal Mill Compounds, N M Joshi Marg, Lower Parel (East),
Mumbai-400013 or call on toll free no. 180021 09911.
Further, Members may also approach to Company’s Registrar and Share Transfer Agent, M/S
Beetal Financial & Computer Services (P) Limited. Address: Beetal House, 99, Madangr,
Behind Local Shopping Centre, New Delhi, Tel: (91) -11-29961281-83, Fax: (91) -11-
29961284, Email: beetal@beetalfinancial.com or email to Company at secretarial@jtl.one or
contactat0172-4668000.
The Board of Directors at their Meeting held on 27" May, 2025, had recommended a final
dividend of Re. 0.125/- (i.e. 12.5%) per share. The record date as already informed, for the
purpose of final dividend is 12" September, 2025. The final dividend, if approved by the
Members at the ensuring AGM, will be paid within 30 days of the declaration of the same at
ensuing AGM. Members are requested to update their KYC with depositories (where share
are held in dematerialised mode) and with the RTA (where shares are held in physical mode)
toreceive dividend directly into their bank account on the payout date.
Members may note that pursuant to the provisions of Finance Act, 2020, dividend income is
taxable in the hands of the shareholders w.e.f. April 01, 2020 and the Company is required to
deduct tax at source from dividend paid to shareholders at the prescribed rates.
Necessary information with respect to the tax deductible on dividend declared is stated in the
Notice for reference of the Members.

By the Order of Board of Directors

For JTL Industries Limited

STATE BANK OF INDIA, Premises & Estate Department,
3rd Floor,LHO, Hoshangabad Road, Bhopal-462011
Ph. No. 0755-2575812, a-mail: agmpram.lhobhoiE@sbi.co.in
TENDER ID: LHO{BHOIP&E/20Z5-26/74 Date 31/08/2025
NOTICE OF INVITATION OF DESIGN COMPETITION PROPOSALS FOR ENGAGING
PRINCIPAL PROJECT ARCHITECT CUM PROJECT MANAGEMENT CONSULTANT
atate Bank of India (SBI) invites Expression of Interest (EQI) from reputed and
experienced  Architectural Firms/Individual for participating in the Design
Competition for selection and engagement of Principal Project Architect cum Project
Managament Consultant to render Architectural Consultancy Services for the
Proposed construction of residential flats/ quarters at Chetana, Scheme No.78,
Vijay Nagar, Indore.
The prequalificationfeligibility criteria, scope of the services to be rendared, terms
and conditions of appointment and prescribed formats for submission of application
can be downloaded from Bank's website www.shi.co.in under "Procurement
News” (https:/ishi.co.injwebshi-in-the-news|procurement-news| from
31.08.2025to0 27.09.2025 up to 3.00 PM.
Interested Architectural Firms camplying prescribed eligibifity critenia should ensure
submission of their applications in the prescribed format with supporting documents
at this office latest by 3.00 pm on 27.09.2025. Applications received after due
date and time will not be entertained. The SBI reserves their rights to accept any or
to reject all the applications without assigning reasons therefor and no
correspondence shall be entertained in this regard. Sd/

ASSTT. GENERAL MANAGER (Premises & Estate)

O SBI

FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
HOSHIAR NIRVAIR TRACTORS PRIVATE LIMITED

S.Noj  PARTICULARS DETAILS
1. |Name of Corporate Debtor Hoshiar Nirvair Tractors Private Limited
2. | Date of Incorporation of Corporate Debtor | 12 June 2014

3. | Authority under which corporate debtor is
incorporated/ registered

Registrar of Companies-
Himachal Pradesh

Corporate Identity No. of corporate debtor | U74999HP2014PTC000707

5. | Address of the Registered Office and Khasra No. 411, 412, Village Bela
Principal Office (if Any) of Corporate Debtor| Bathri Tehsil Haroli, District Una
Himachal Pradesh 174301

Date of Closure of Insolvency Resolution Process | 29th Aug. 2025

Liquidation Commencement Date of

Corporate Debtor 29th Aug. 2025

8. |Name and registration number of the
insolvency professional acting as liquidator

Pooja Gupta
IBBI Regn. No.-
IBBI/IPA-001/IP-P-02937/2025-2026/14513

Address: House No. 1419, First Floor,
Sector 44-B, Chandigarh 160047
Email ID- ippoojagupta.chd@gmail.com

9. |Address and e-mail of the of the liquidator,
as registered with the board

10. |Address and e-mail to be used for
correspondence with the liquidator

Address: D-253, 7th Floor, Phase - 8A,
Sector- 75, Industrial Area, Mohali -
160055, Punjab

Email ID:- iphntp@gmail.com

11. |Last Date for Submission of Claims 28th Sept. 2025

Notice is hereby given that the National Company Law Tribunal Chandigarh Bench- I
has ordered the commencement of liquidation of the Hoshiar Nirvair Tractors Private
Limited on 29.08.2025.

The stakeholders of Hoshiar Nirvair Tractors Private Limited are hereby called upon
to submit their claims with proof on or before 28th Sept. 2025, to the liquidator at the
address mentioned against item No.10.The financial creditors shall submit their claims
with proof by electronic means only. All other creditors may submit the claims with the

SUNDAY, AUGUST 31, 2025

UL

INDIAN SUCROSE LIMITED

CIN: L15424PB1990PLC010903
Registered Office: G. T. Road, Mukerian Distt Hoshiarpur, Punjab, India, 144211
Website: www.muksug.in , E-mail : isl.investor@yaducorporation.com
Phone: +91-9115110651/52

INFORMATION REGARDING 34" ANNUAL GENERAL MEETING
TO BE HELD THROUGH VIDEO CONFERENCING

(VC)/OTHER AUDIO-VISUAL MEANS (OAVM)

The 34" Annual General Meeting ('AGM') of the members of Indian Sucrose Limited
(“the Company”) will be held on Tuesday, 30th September, 2025 at 10:30 A.M. through
Video Conferencing ('VC') / Other Audio Visual Means ('OAVM') facility without the
physical presence of the members at a common venue to transact the businesses as set
out in the notice of AGM in compliance with the applicable provisions of the Companies
Act, 2013 (“The Act”) and Rules framed thereunder and the SEBI (Listing Obligations and
Disclosure Requirements) Regulations, 2015 read with Circular No. 14/2020 dated 8"
April, 2020, Circular No. 17/2020 dated 13" April, 2020, Circular No. 20/2020 dated 5"
May, 2020 and Circular No. 02/2021 dated 13" January 2021 and Circular No. 2/2022
dated 5" May, 2022 and Circular No. 10/2022 dated 28" December, 2022, September 25,

2023 and Circular No. 09/2024 dated September 19 2024 issued by the Ministry of
Corporate Affairs and Circular No. SEBI/HO/CFD/CMDZ/CIR/P/2022/62 dated 13" May,
2022 and Circular No. SEBI/HO/CFD/PoD-2/P/CIR/2023/4 dated 05" January, 2023, 7"
October, 2023 and Circular dated October 3, 2024 issued by the Securities and Exchange
Board of India (SEBI) (hereinafter collectively referred to as “the Circulars”). The
Company has engaged the services of National Securities Depository Limited (NSDL) as
the authorized agency to provide the facility of attending AGM through VC / OAVM,
Remote e-voting before AGM and e-voting during AGM.

In accordance with the aforesaid Circular(s), the Notice of 34" AGM and Annual Report for
the Financial Year 2024-25 will be sent only through electronic mode to those members,
whose e-mail address is registered/available with the Company/Depository
Participant(s). The aforesaid documents will be available on the website of the Company
at www.muksug.in, website of the Stock Exchanges i.e. BSE Limited at
www.bseindia.com and on the website of NSDL at www.evoting.nsdl.com.

The members will have an opportunity to cast their vote electronically on the businesses
setoutin the AGM Notice through remote e-voting / e-voting during the AGM. The detailed
procedure for remote e-voting / e-voting during the AGM by Members holding shares in
Physical mode and Members, who have not registered their e-mail address with the
Company will be provided in the Notice of AGM.

Members who have not registered their e-mail address with the Company /
Depository Participant(s) are requested to register their e-mail address as per
Instructions given below for the purpose of obtaining e-voting User ID & Password,
Notice of AGM and Annual Report 2024-25:

Physical Holding | Please send scanned copy of duly signed request letter to
Company’s Registrar and Share Transfer Agent (RTA), MCS Share
Transfer Agent Ltd through an e-mail at admin@mcsregistrars.com
orisl.investor@yaducorporation.com providing Folio No., Name of
Shareholder along with scanned copy of the Share Certificate (front
and back), self-attested scanned copy of the PAN Card and any
one of the following documents viz., Aadhaar Card, Driving
License, Voter Card, Passport or Utility bill in support of the address
proof of the Member as registered with the Company for the
purpose of obtaining e-voting User ID & Password, Notice of AGM

and Annual Report 2024-25.

please provide DPID-CLID (16 digit DPID + CLID or 16 digit
beneficiary ID), Name, client master or copy of Consolidated
Account statement, PAN (self-attested scanned copy of PAN card),
AADHAR (self-attested scanned copy of Adhaar Card) to
(isl.investor@yaducorporation.com) oradmin@mcsregistrars.com

Demat Holding

In terms of SEBI circular dated December 9, 2020 on e-Voting facility provided by
Listed Companies, Individual shareholders holding securities in demat mode are
allowed to vote through their demat account maintained with Depositories and
Depository Participants. Shareholders are required to update their mobile number

and email ID correctly in their demat account in order to access e-Voting facility.
Alternatively, shareholder/members may send a request to evoting@nsdl.com for
procuring user id and password for e-voting by providing above mentioned
documents.

proofin person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.

Sd/-
Pooja Gupta

Liquidator in the matter of For Indian Sucrose Limited

Hoshiar Nirvair Tractors Private Limited Sd/-
Date: 31.08.2025 IBBI Reg. No. IBBI/IPA-001/IP-P-02937/2025-2026/14513 | | Date: August 30, 2025 Anamika Raju
Place: Chandigarh AFA valid upto 30.06.2026 | | Place: New Delhi Company Secretary

Sd/-

Amrender Kumar Yadav

Place: Chandigarh Company Secretary
Date: 30.08.2025 M. No.: A41946

-AUCTION
NOTICE

(E

CIRCLE OFFICE, JIND-126102, Email:cojindrecovery@pnb.co.in, Mob: 82880-13987
Appendix - IV-A [See Proviso to rule 8 (6)]
4 SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES )

E-Auction Sale Motice for Sale of Immovable Assets under the Securitisation and Recenstruction of Financial Assats and Enforcement of Securiy
Interest Act, 2002 read with provisa to Rule 8{6) of the Security Interest (Enforcement) Rules, 2002,

Naotice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor () that the below described immovable
property mortgaged/chargad to the Secured Creditor, the constructive/physicall symbaolic possession of which has baen laken by the
Authorised Officer of the Bank/ Secured Credilor, will be sold on “As is where 18", "As Is what 5", and "Whatever there 158" on the dale as
mentionad in the table herein below, for recovery of its duas dua to the Bank/ Secured Creditor from the respective borrower (5) and
guarantor (z). The rezerve price and the earnest money depositwill be as mentioned in the table below against the respective properties.

SCHEDULE OF THE SECURED ASSETS
A) Db of Demond Metica o/s 13{2) of SARFES] ACT 2002
B} Owistanding Amsunt os on

€] Pessession Dose w's 13(4) of SARFESI ACT 2002

D] Modure of Possesslon Symbolic Physical/Canstruchive

Details of
the encumb
randes
konown to
the secured
creditors

A) Reserve Price
{in Rupees)
B) EMD (last date
of deposit of EMD)
C) Bid In¢rease
Amount

Mame of the Branch,
MName of the Account,

Description of the
Immeovable Proaperties
Mertgaged, Owner's

Name (mortgoagers

of property(ies))

Date/
Time of
E- Auction

Mame & oddresses
of the Borrower/
Guarantors Account

Branch Office : Residential House Mo. 166/1|A)01.07.2021 Al Rs. 21330000 | 15.09.2025 |  moOT

Uchana (Jind) measuring 224 sq. yards HSL:I!EI} Rs.6,27,233 (Six Lakh Twenly-Seven |B) Rs.2,13,3001 From KNOWN
1. Sh. Chatter Singh (Through|no. 3046 dated 21.01.2014|Thousand Two Hundred '_Fhirtg.-'-Three (16.09.2025 19:00 AMY; (11,00 Am 10 BANK
his legal Heirs) (Borrower (=)|5ituated at waka Rakba Uchana|rupees only) + plus future interest and C) Rs. 10,000} Ta 4.00 Pm

2, Smt. Saroj wio Shri Chatter|Kalan, Rajendra Colony, in front| Charges thereon at contracted ratew.e.f, 30.12.2021 until payment in full
Singh, (Co- Borrower) 3. Ram|of Rajendra Hospital, Uchana in| C) 28.08.2022
Mehar S/o Zile Singh|thename of Smt Saro]w/o ShrilD) Symbolic possession

{Guarantor) Chatter Singh. Boundaries of the property: - North — Property of Mrs. lakhmi (38°), South - Gali {36"), East- Gali (56"},
West- Pro perty af Mr. .ﬂqmer {967)

TERME AND CONDITIONS : 1. The sale shall be Eubj-ECt to the Terms & Conditions presn:nhe-::l in the Secun’q,' Interest iEnfﬂrcemen!; Rules 2002 and o
the following further conditions: 2. The properies are baing soid on "AS 1S WHERE IS BASIS and “AS IS WHAT IS BASIS™ and “WHATEVER THERE IS
BASIS", 3. The particulars of Secured Assels specified in the Schedule hereinabove have been stated to the best of the information of the Authorised
Officer, but the Authorised Officer shall not be answerabie for any error, misstatemant or omission in this proclamation. 4. The Sake will be done through e-
auction platform provided at the Website https://baanknet.com/ on 16.09.2025 11AM & 04:00 PM, 5. For detailed term and conditions of the sale, pleasa
refer hitps:/baanknet.com/ & www.pnbindia.in. 6. The publication is also a statutory nolice of 15 days to the bomrmowers! guarantors! mortgagors, T. The
properies may be inspected afler prior appointment from authorized officer, B, All statulory duel attendant charges/ olher dues including registration
charges, stampduty, taxes, statutory liabilities, armaars of progery tax, alectricity dues etc. shall have tobe borne by the purchaser.

STATUTORY 15 DAYS SALE NOTICE UNDER RULE 8(6) OF THE SARFAESI ACT, 2002
Place : Uchana (Jind) Authorized Officer, Punjab National Bank

Dated: 30.08.2025

epaper.financiaﬁexpress.mn.. .

ATAM VALVES LIMITED

Regd Off:1051, INDUSTRIAL AREA, JALANDHAR, PUNJAB
Ph. No : +91 181 5001111, CIN:L27109PB1985PLC006476, Email ID:cs@atamfebi.com, Website: www.atamvalves.in

NOTICE OF 40th ANNUAL GENERAL MEETING

Notice is hereby given that the 40th Annual General Meeting ("AGM") of the
Company will be held on Thursday, 25th September, 2025 at 01:00 p.m. (IST)
through electronic mode i.e. Video Conference or Other Audio-Visual Means
("VC/OAVM") to transact the business as set out in the notice convening the

AGM. The AGM is held through electronic mode in accordance with the Circular
issued by the Ministry of Corporate Affairs ("MCA Circulars").
In compliance with the MCA Circulars and SEBI Circular, the relevant provisions
of Companies Act, 2013 and SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015, the Notice of 40th AGM along with the
Annual Report for FY 2024-2025 will be sent through electronic mode only, to
those Members whose E-mail addresses are registered with the Company/
Registrar and Share Transfer Agent ("RTA") or with Depository Participant
("DP”)/ Depository. For limited purpose of receiving the Notice and the Report
through electronic mode in case of email address is not registered with the
DPs/Company/RTA, Members may register email id's by sending email to the
company at cs@atamfebi.com.
A letter providing the weblink for accessing the Annual Report for the financial
year 2024-2025 will be sent to those shareholders who have not registered
their email address with the company/ Depositories.
Members who have not yet registered their e-mail addresses are requested
to register the same with their DPs in case Shares held in dematerialized form.
RECORD DATE FOR DIVIDEND AND PAYMENT THEREOF:
(a) Shareholders may note that the Board of Directors at its meeting held on
May 26,2025, has recommended a final dividend of rs.0.85/- per equity share
for the financial year ended March 31,2025. The record date for the purpose
of final dividend Is September 18, 2025. The final dividend, once approved by
the shareholders in the ensuing AGM, will be paid on or before October 25,
2025, through various modes. To avoid delay in receiving dividend, shareholders
are requested to update their KYC with their depositories to receive dividend
directly into their bank account on the payout date.
(b) Shareholders are requested to update any changes in address or bank
details with their Depository Participant(s) (DPs).
The Notice of AGM and Annual Report for FY 2024-2025 will also be available
on Company's website www.atamvalves.in ,on website of BSE Limited at
www.bseindia.com and on website of National Stock Exchange of India Limited
at www.nseindia.com. The Notice will also be available on the website of CDSL
at www.evotingindia.com.
Members can attend and participate in the AGM only through VC/OVAM. The
procedure and instructions for joining the AGM through VC/OVAM are stated
in the Notice.
The Detailed procedure and instructions for casting votes through remote
e-voting during the AGM for all Members (including the Members whose-mail
addlresses are not registered with the DPs/Company/RTA) are stated in the
otice.

For Atam Valves Limited
Sd/-

Natisha Choudhary
Company Secretary

Place: Jalandhar

Date : 31/08/2025

,., Chandigarh
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In The Court of Smit. Nikita Tahim,
Civil Judge, Jaisinghpur, Distt.
kangra, H.I".

In Ref:-C.5 12872025

MNext Date of Hearing-08.10.2025

I} Vieena Devi Wio Knshan chand Sfa

|H1 ar Chand Rfo village barram khurd po

arram sub tehsil Alampur Tehsil
Jmisinghpar Lhsn kangra. H.P

..... Plonitafl

Viersus

Greneral Public

~-Defendant
In Reference- Application nnder order
5 rule 20cpe
Notice to :-
L General Public

- Defendant

Whereas in the above noted case it has
been proved Lo the satsfaction of ths
Court that the above named defendant
e. General Public cannot be served in the
ordinary way. Hence, this proclumuation
15 hereby ssued aganst the General
Public 1o appear in this Court on
08/10/2025 at 10 AN 1o defend the case

Proclamation under Order §, Rule 20 CPC.
Iri ke Court of Sub Diesional Officar (G} <cum-
Collector, Sub Division, Una, Districi Una
Himachal Pradesh,
Case No. 55/2024/Redemplion
Balram Wumar S'o Prem Kumar Rio Vilage
Santokhgarh. Tehsil Una. District Una.
~mppailant
Vis
1. Owm Dwve Sfo Harkans Lal 2. Satya Parkagh Sio
Som Dev 3. Rajan 3/o Som Dev 4
S Anpu Dv'o Som Dev 5. Smit Promida Do Som
Dev 6. Send Mand Ranl Dfo Hagbars Lal 7. Smi
Geetu Do Smit Prem Lala 8. Chandan S/o Smi
Prem Lata %, Sunita Rani Do Smi Pushpa Dev 10
Reeta Devi Dfo Smi Pushpa Dewi 11, Chiler
Lekha Dvo Smi Pushpa Devi 12. Sudhir Kumar Sio
$m1 Pushpa Devi 13. Shekar Slo Smi Pushpa
...Respondent
!d Usha Rani O'o Bhagat Ram 15, Raj Rani Dio
Bhagal Ram 16. Asha Rani Do Bhagal Ram
17. Anil Kurmar 5/o Bhagat Ram 18, Neera) Kumar
Sio Sml. Asha Rani 19 Honey Kumar Sio Smi
Aszha Rani All Rio Village Saniokhgarh, Tahsil &
DistriciUnaiHP)  .Proforma Respondent
Application for Ws 4 of Redemption of the
Mortgages Himachal Pradesh Act
Maotice tothe respondent
Wieere a2 in the above Menboned case it has been
proved (o the satisfaction of the Courd that the
above named respondent po 1 10 13 and proforma
respondent no 17 to 19 are nol been served in an
ordinary ‘way. Henca this proclamation & hereby

T TR 2 W T I R WA (6 E g/~ personally or through un authorized agent Wﬂmﬁm ;’ff‘;:;mmmﬁ
T THT |lor pleader failing which ex parte R ko
fofur : 31/08/2025 wifvraw fea gared Wi fefrgg | |proceedings will be taken. mm which u-;‘mmmmaﬂm be
- Civen under my hand and the seal of the h
T - T & T o ot || oA 4 ek taken against him
ot on 26ih day of August 2023, Given under my hand and the saal of this Court of
IBBI Reg. No. IBBIIPA-001/IP-P-02937/2025-2026/14513 Civil Judge| | is 12 day ﬁ{:': gust. 2025, Collector
AFA valid upto 30.06.2026 Jaisinghpur, Distt. Kangra (HP) Sub Division, Una HP
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Plots for Sale in Theog
(Shimla) adjoining SDM
Cournt 4/5/6 Biswa. Sunny
Side Valley View. Outside
municipal limits. Contact
9% 16066577,

99350 SEDBE
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Prime Location Villa type:
Ready To Move m An
Approved Project area:
150 Square Yard Address:
Dera Bassi, Available For

Sale contact Details: |[FodiSEmsimEsieipgn
QHISA'HSR.}}, Q8154 eeh e b cE b sk ko
S0063. ERITIaE T?'I"'l"?'?']—|




